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Slrt W: A hird Circle is beini 
o�nd for the outh. The n 
and Cenral Indja Circle would e 
there. 

Mr. C _; The voUne on th e 
�nds will tae plae at 2-30 p.. 
In the meantime we  shall  pass on 
to the  ext item on the aeenda. 

DEMANDS OR S PPLE ENTARY 
GRANTS OR 1954-5 -ANDHRA 

0 AND No. VIIl-htR\GATON 

Mr. C n: Motion is: 

"That a supplementary sum  not 
exceedin& Rs.  6,10, 0 e granted 
to the President  out of he Con
solidated Fund of  the Stat.  of 
Andnra  to dfray the  char&a 
which will ome n ou e  of 
payment  during  the year n t 
the 31st day of March,  155, in 
respect of 'Irrigation'." 

DtAND No. Xl-Du ICT ns
TATION AND MISCELANE0tl!6 

Mr. Chal nan:  Motion is: 

"That a supplementary sum not 
exceedine Rs. 10 be granted 
to  the  Prsident  out of be  Con
solidated Fund of  the  State of 
Andnra to der1y the charges 
hih will  come in coure of 
,ayment  durin& the ,ear e � 
the 31st day of March, 55, in 
rspct of 'Disrict Administn
tlon  nd Miscellanos.'." 

D Jfl No. XIV-ouct 

Mr. au: Motion is: 

"That a supplementary s m  not 
exceedine Rs. 25, 0  be ranted 
to 
... 
the  Prsident out of he Con

soudated Fund of the Sate  of 
Andhra to d ray  the chr a 
which will come in corse of 
8nitnt during  the yer ndin& 
the 31st day of March, 155, 1n 
rs ct  of 'Poll!e '." 

DtMA> No. .V-EoUATION 

Mr. u:  Motion ia: 

"That a suppl mentary sum not 
e:cedine Ra. 7,50,10 e ranted 

to the nt  out  of he Con
solidated Fund of the Sate l! 
a to d ray the  r&a 
whkh will o e in cou e of 
payment  durin& the year endln& 
the 31st day of , 1955. in 
t  of ' ducation'." 

D AD No. XVll-PuBic  HALH 

Mr. a: Motion is: 

"That a supplementary sum not 
ex & Rs. 9, 0 e ernted 
to  the Presidnt out of he Con
solidated Fund of the State of 
Anhra o dfray the chares 
which will come in  couse of 
paymet during  the year endine 
the 31a day of March. 1955, in 
r t of 'Public Health'." 

D AND No. XXIV-CrvIL Wo111cs
Wo S. 

Mr. C n: Motion is: 

"That a supplementary sum  not 
x c e e d g Rs. 4 , 0 , 0 e granted 
to tbe Prsident out  of the Con
solidated Fund f the State of 
Andhra to dfray the chargs 
which will come in course  ot 
payment durine the year ending 
the 31st day of March,  1955,  in 
rspect of 'Civil Wors-WorI'." 

DMAND  No. XV-CIVIL WO<3 -· 
ESTABLISSMENT ND TOOLS IND Pu-, 

M.r. C an: Motion is: 

"That a suppl mentary sum  not 
x c e d g Rs. 51,00 be e n t e d 

to the Prsident out  of  be Con, 
solidated und of the State of 
Andhra to defray the chares 
which will  come in  course  of 
p.yment during the year ending 
the 31st day of March.  1955, in 
ct  of 'Civil Wors-Esab
lishment and Tols and  Plant'." 

DEMANl No. XXVIl-El.E-llCIY 

Mr. n: Motion is: 

"That a supplementry sum  not 
ucedlne s. 1,72,30 e erantd 
o the  Prsidnt out of he Con
solidated und  of te State of 
a to dd ny � hrps 

•Moved with rco ation of the &ient. 
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which will ome in coUNe of 
paymnt drinc \he  year endinc 
he 31st day of March, 1955,  in 
rspct of 'Electricity'." 

D MAND No. XXXIV- CAPlTAL OUT· 
LAY ON lRRICAnM 

Mr. C an:  Motion ls: 

"That a suppl mentary &um not 
ex ng Rs. M,50,10 be rantd 
to he Prsident  out of he Con
solidated  Fund of the State of 
Andhra  to dfray the chargs 
which wll  come in ouse  of 
paymnt durng te year C 
tbe  .st  day  of :h, 1955, in 
t  of 'Capital Outlay on 
lrrigatlon'." 

N1 No. XXXVl CAPITAL  OUT• 
AY ON CIVIL WORS 

Mr. C mu: Motion is: 

' hat a supplementary sum  not 
ex ng Rs. 8,38, 0 e grnted 
to  the  Prsident out of he  Con
solidated Fund of the State of 
Andhra to dfray the chargs 
which will ome in couse of 
ayment dring ie  year nding 
the 3llt day, f larcb,  1955, in 
rspect f 'Capal Outlay on 
Civll Wors'." 

0 D No. XXXVU-CAPITAL OUT, 
LAY ON ILCTllCIY ES 

Mr. Ca rau: Mo:ioo is: 

" hat a suppl mntay sum not 
eCedlng  Rs. 5.24,00. be ranted 
to the Prsident out of he Con
Olidsed Fund of the State of 
Andra to dfray the chargs 

· which i come in  course of 
paymnt during the yar endng 
the 31st day of rch, 1955, in 
t of 'Capial Outlay on 
l cty ft s'." 

The r  f Bn -e aad lt.u 
lt . ( ri M. u): 
About the  cut motios, you may j,t 
ut the hon.  Mem n who e mr
iI& their cut motios. 

lr. a: Hon. Mem n can 
menUon th6 n en of r cut 
motions. 

Shrl adll & Gowd (Kumol): 
My cut motios are numbers 7, S. 
9 and 13. 

Mr. C D: They will be  reat
ed s moved, subject to their admia
aibility. be hon. M mber ay 
speak .. 

Sui . Gowd: I have 
four spe:iic evances aganst the 
Gov ment.  namely,  failure of tbe 
Gover ment to  bring under wet cul
tivation  lands for which the waters 
of tbe  Tungabhadra Project are in
tended_; failure of the Gov ment to 
enforce the provisions in  the Village 
Panchayat Act of 1950, to try civil 
and criminal c s by the Village 
Panchayas_; failure of Gover ment to 
open ,ing)e teacher schools in every 
village with a population of 500 to 
elieve un mployment amoni the 
educated_; and lastly, failre of he 
Govenment to implemnt the  Rama
murtbi Committee's rco menda
tions on prohibition. I will  deal 
with th1e grievances separately in a 
brief maner. 

Now, oming to the Tungabhadra 
Project,  crors of rupes have ben 
sent on the costruction of  this Pro
jec, but tbe lands have not n re
clalmed. I see from the Prorss 
Report of the Planning  Co mision 
that only  2,00 ares have  ben 
brought  under cultivation instead of 
12,600 acrs which ws exected to 
be brouht under cultivation. This 
is due to the fact that the Gov n
ment bs not fered ny facilities 
to agriculturists by rnting loas to 
eclaim their lands. The Joan appli
catios  have een  pending witl>.  the 
Gove ment for several months_; in 
some ass from nearly two to thre 
years. I hope that the Gove ment 
would take immediate  steps to se 
that these appllcatiom are d 
of at least within 3 momhs ftr the 
receipt. ot  the applications by the 
Gove ment. 

. regards  hayas 1 submit 
that  accordng to he VDafe Pan
clayab Act f 150, the Vilap 
Panchayats n Madras Stat � 
ourse,  bla l also " appticablt � 
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Andhra State-have· ben mpowered 
to ry criminal and civil s, such 
as mall  c s der s 352, 33, 

04 420  nd  379 wihin Rs. 10 and 
at'ut 10 ections of the Indian Pnal 
de and class 3,  9, and 12  f he 
Tows Nuisance Act. But, the Gov
ernmnt have not enforced tb e 
provisios of the Acts properly. 
People who have D prgcutd 
petty ole s under he Tows Nuis
ance Act have to ravel a distane of 
nerly 40  to 45 miles to attend a 
Sub-Maga nte'a Cort. Probably, t 
he  is held guilty there. he would e 
onviced with, a fDe of rupe one 
or ruees two,  but he  has to spend 
nearly Rs. 10  o Rs. 12 for  bus jor
ney, from bis village to the Cort t 
the Sub-Magistrate. I, threfore, re
;qust the Gov ment  to see  that 
thse provisions are entorced as erly 
as sible by giving instructios to 
the  polie  to ile ther chargs foe 
the Village Panhayat Courts for 
css triable by them and alo by 
instructing the Sub-Mag ats to 
transfr such of the c s whih are 
riable by Panchayat Cours io y 
them immediately in  heir r tive 
Cours. 

As regrds the single teacher 
chols, the Central  Gove ment has 
initiated a v y g d sch me by 
whlb they cn give relief to the 
educaed nemployed. But the 
Andhn State Gov met, up  ill 
now, has not taken any inltiative in 
this  matter. As a matter of fact, the 
other  day,  on  the 24th Novembr, 
1 IS4, I rote a Jetter to the Secretary 
of te Education Deparment of  the 
Andhra State  Gove lent,  Kumool. 
I mentioned like this: 

"I m herein enclosing a paer 
�utting  from the Indian Eiweu 
relating to a prss communi;que 
In explaining which Sardar Praap 
Singh  Karon, he Development 
Minister of Punjab  ls sated o 
have expressed that he eeelved 
a directive from  the Cnre to 
rfve  tre  and  ompuls y edua
tion to evry >y up to 11 ye n 
of age In his State." 

I rememer that the Indian E:preu 
· "cutting also aid that that Minster 
bas submitted a sch me to the Cen
tral Govrnment for  its approval.  I 
ad d: 

"I therefore r;qust ou kind. 
Jy to consider if ii would e 
sible for the Andhra State 
aso to nroduce a amllar 
cheme." 

Proably,  he shems initiated by 
the  Gov mnt ae not  studied y 
some oicials. This is· the reply that 
I got: 

"Yor lettr datd the Uh" 
Novem r, 1954. With r r e 
to yur lettr cited, I am to in
orm you that undr  the oe 
principls Ciated in  he Con
stitution, the Sate  Gov ment 
re commited  to the · n oduc
tion of ree and · com ory 
education for the children up o 
the age of 14 y s within a 
rid of ten y s from the pas
sine of  the Costitution and that 
no additional directive has n 
r eived from the �nre". 

They have never mentioned what 
ses he  tate Gove mnt has l 
o open single teacher  schols n the 
villags  with a population of nearly 
SO in each. I therfore re;qust the 
Gove ment to give directions to  the 
educaional authorities to open  such 
chools as early as tossible. As a 
matter of fact, about a couple of 
months ago, when· I contacted  one 
of he District Educatioal Oies 
and  sked him what has  been done 
in ths matter, I ws  told  that he has 
no nowl e of  such a scheme  at 

Coming to the last crievance, 
namely, prohibition, I would like to 
say a few  words.  You cow hat 
the Andhra sembly, in �. 1954, 
pused by voice vote a olution 
re;questing the Gov ment , imple
ent the Ramamurthl Committee's 
ommendation to s ap the prohi
bition Act. On be nme l Ue alne, 
he Gov nment of Anhra 5 
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.lSbri Gadilin&aa Gowd) 

votd out. 1t would have n pro
r tor the Government to nact, by 
a Presidnt's  Act, the scrappn& of 
prohibition and  to  intodue rrack 
nd toddy shos. You will be shock
d to know how prohibition  is work
;q  in the Andhra Stae. As a 
mater of fact, the prohibition ' 
I very meare. One station in my 
village has only aout tor or six 
prohibition euards. 

Mr.  Calrman: May I point out 
tit except cut motion No. 7 all  tbe 
>her cut motions tabled by the bon. 
.4ember are out ot order. He ned 
speak  only  on  cut motion No.  7. 
Al he othr point& he bas ra ed 
are not relevant. 

Shrl n a Gowd: I  m 
coverig all the cut  motios, and all 
the  Demands. 

Mr. Charman: That is not re
�evant. The other  cut  motions are 
not admisibl. 

Shri G nrana Gowd: I wanted 
O cover all the Demands. Within 
another ive  minutes, I shall sh. 

Hr. C an: May I re;qust you 
to coine your speech to cut motion 
to.  7? 

Sbri  M. C.  Shah: I suggst that he 
may  be allowed to peak on all thse 
demands. We wi,1 reply to th m. 
That is  what we have done in the 
ase  or the other  Supplementary 
Demands. 

Mr. Chairman: I was just point
ing out that some ot the  cut motions 
re not admissible.· 

Shri M. C. Shah: Of ourse, if 
ome cut motios re out ot order, 
the hon. Memer need not touch 
upon the subjPct covred by th,e 
cut motions. 

Shri a u Gowd: wa 
peatinf  aout he wor ng  of the 
Pr ul>iion Act in Andhra .Stae. In 
my own villace, the prhibition f 
u aout for or lx rohbiion 

Guads, with mst ins lcient ;qui
mnt, to nable t m  to detect . 
T e prohibition oicers are not in 
a position to atch those persons wbo 
illicitly distil arra::.  Thoe eople 
cnrally distil this arrack in hil
lcks. The oicers co, herefore, to 
the villace chavadi nd ;qust tbe 
villace oicer  to  mntion the nama 
of persos who are likely o manu
facture arack.  Naturally, the vil
lage oier civs  the n ms of per
sos whom he dos not like  or who 
re on inimical ter s with him. Im
medjately, some pots re brought be
foe the oiers in the ge cavitdi 
and the concened persons whose 
names  have ben given by the vil
lage oicer re brought to the village 
chovodi and prosecuted. 

Sbri M.  C. Shah: There is no 
Supl mentary Demnd  for Grant on 
prohibition. and I think that the hon. 
Member need not touch this  subject. 

Shri Gadil a Gowd: I )lave 
glven a cut motion  on general ad
ministration, nd district administra
tion. 

Te Deuty er of Rome 
Afain Daw): not 
relate to general admi.nistration. So 
far s prohibition is oncened,  It my · 
ome in connection wih State excise 
duties tor  which no Supplemetary 
D mand  has been tabled. He n
not trat prohibition with reference 
to  the district administration as such. 

Shrl G a Gowd: I  t 
prohibition coms under this head
ing. 

Shrt Da u: I  m afraid it  is  out 
or ordr. 

Mr. C n: I onted out that 
to hm. 

Shrl Vlsw a J (Chlttoor): 
May  I make one sucgstlon? Aftr 
all he  hu tabld only for cut o
tlos. You can  ive a ruling now 11 
to which of these cut motions re in 
order. 
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Mr. a: I Mid  tat only 
No. 7  s admiwble. I r;quated him 
to o e bis r> wlu  only to hat 
lt moon. 

Sbrl Datar: o,  all the other ut 
motios tabled by him 1re out t 
ordr. 

Shrt a Gowd: I  m al· 
mst nearing my conclusion. Unl s 
you  want  me to r me my eat, I 
1ball resume my 1 ecb. 

Mr. n: U he has no � 
elMl! to ay, he may rs me his eat. 

Sbrl pa owd: m 
araid that the Hoie d s not know 
how pohibition is  woring m 
Andhra. Threfore, I wanted to sub
mit certain tacts to the  Ho e. ln
stea. ot one liesed shop, in every 
village, there are  h1m s  of ahos 
nowadays. 

Mr. C n: J am  afraid I will 
have to  sk the hon. Member to re
sume his seat if he hs nothing elae 
to seak on cut motion No. 7. 

Failure to brig lands  under wet 
cuJtiuation f m woten of Tungo. 

bhadni Project. 

Mr. C n: Cut motion moved: 

"That the demand for a supple
mnary grant of a sum not e:
c t Rs. S,10, 0 in rs ct f 
'lmgation' be reduced by 
Rs. 10". 

Shri  Ss l  Bao (Nandyal): In. 
speaking  on the S1pplementary De
mands for Grnts. I am  surpred to 
ee that the Andhra Government was 
following a persistent policy, rather 
a short-ighted olicy. By that short
sighted olicy, they never looked to 
the  needs of the district in which the 
capital was situated. oth  with re
gard to irricaUon as well as adminis
tration, tere Is absolutely no  atten• 
tJon paid. I would like to s.ubmit 
one or two points relating to the 
needs of the Kunool disrict. When 
I deal with the Supplementary De. 
mands. I do  not want to conftne my. 
1elf to any of thse emands  Jn 
particulr but all  the U  m 
seneral, and the Minister has lrea7 

for 194-5--A ha 

e d that he  has  abolue)y no 
objection it all the Demaods tt 
dealt with In toto. One olnt which 
I WU Id like to  SU bmit is that te 
K no1  disrict is ertalnl7 a m t 
backward  district in Andhra area. 
Tle capital  is  situated in  the Kumol 
district. I se  so many rojects-
nearly aout 20 of them-but not one 
ot them rally  helps  the Kumol dis
trict. The one project that  pur
pors to help  the K ol district s 
the wideninc and re-modelinc ot 
the K. C. Canal. That canal Is n>w 
in a rotten condition, and about 
1,800 cusecs ot water are towinc 
throueh It but in  all not more than 
20.000 or 30,00 acres are beinc culti
vatd under th.at scheme, becaue 
there is so much ol! silt in it  nd 
nothing  has ben done. Accoring 
to the Klosla Cornittee Reort aout 
6,000 cusecs of water ls supposed to 
e sent  or channelled through  that 
canal. But en&it,ers have expres
sed divercent opfAions whether o 
much ot water  would be available, 
and if that is so, not more  Ulan 1,800 
cuscs will be available tor Kumool. 

Shri M. C. Sah:  May we know on 
which Demand he is  seaking? 

Shri �rf ao: On irri&atl!on. 
Canals and water-supply come under 
irrigation. There cannot be any dl. 
culty  about it to the Minister I up
pose. 

So. when only 1,800 cusecs of 
water, instead of 6,00, will be avail
able what is the help that is coing 
to be &lven to Xurnool district. I do 
know that  a n er of projcts hre 
eing tacen up and tbe people  of 
Andhra will beoome rich and richr 
by  the time all thee prjects are  om
pleted. Bat what about  the  dJstri�t 
ln which the caital is situatdl! 

'rhe water that the capital re;quie$ 
ls available only from the JC. c. 
Canal!. The capital ls developfn6 
evey day nd' r;quies moe and 
more of  watr. 

SUt � (Toali): May 
I nt  out that there ls provision for 
remdlllnc of K. C. Caal in tist 
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Sbrt s i ao: I have seen it_; 
and it  is exactly about that that l am 
eakinc.  The pro S1on made is 
Rs. 3 lakhs.  The remdellinc of the 
K. C.  Canal Is not in terms of the 
llosla Committee's eport. My hon. 
friend has only  erhaps een that 
item, but has  not read  the  l! m
mittee's report. If  only  6,00 cus s 
are channelled throulh that canal 

will the  absolute nttds of  Kumool be 
met. 

The other point to wh1ch I wlsh to 
refer is abut education. My  hn. 
triend who rceded  me has already 
ointd the ne lce f 
Gove ment to this roblem. There 
are so mny schools which could be 
11ven encouragement_; >ut nothing bas 
beo done. Fre countries education is 
ot  to e found  nywhee. I am the 
Chairman of an Advisory Board. No 
attempt bas ben made,  evn 1n the 
Kumool district to give  free educa· 
tlon  or tmprovJng their conditions. 
Children with Just a strlp of loin 
cloth round their waist are movtng 
about  and G9vemment has not taten 
any care of them. Nothing is nown 
about the eforts made In this direc
tin, except a few bulleiis which 
· ays about the  apointment  of this 
committee nd that committee. 
Govenment should not  only  think in 
terms of the far  away district:_;. but 
the  district  in  which it is_; then  It will 
be considered to have a far-sehted 
policy, but not a short-sl1hted olicy. 

Vin matha BeddJ: I thin.k it 
is a Si.lent tribute  to  the Andhra 
Administration that even  those Mem
bers  of  the Opposition who  have 
venturd  to  table  certain ut motions 
have not  een able to be prsnt in 
the House to canva�:_; their v1ews. 
Threfore, I propse  to deal onl1 with 
the points raised by my hon. rind 
Shri GadUlngana Gowd and my hon. 
friend  Shri  Seshagiri  Rao on thls c
casion. 

tt wtti be admit d n al b d1, 
tl1et  the c.blevemn. f te An � 
Govrnment durinl a short period of 

one year are not a mall .m. Htv
lng  this  as  the background, I propose 
to submit, with recard to Cut Motion 
No. 7, ·Of Shri Gadilingaa Oowd, 
that the Andhra Govenunent have 
done their  best to se that the lands 
under  the ruogabhadra Project  are 
brought under  cultivation _; early u 
ssible. They have su mitted eve
ral sch mes to  the Gove mnt of 
India and the diiculty that they 
found in actually recla.lmi�  this land 
was that some ryots were prepared 
to undetake rclamation work, 
whereas some other ryots whose 
lands are ituated a little fltrther be. 
low  fTom  te main channel were not 
p ,ared to do o. Therefore, It 
was very diicult to brine all the 
ryots to are to cet their land._; level
led up and  brought under cultivati . 
That was the ma.in di\culty.  My 
hon. friend who comes from that 
area must be able to exercise his in
tu ce amone those ryots and see 
that tey all  come to a ertain acre
ment and come to the Government for 
l!be necesary help, which I am sure, 
with the cooeration ot the Cenral 
Govenment, the Andhra Govenment 
will give and se that the lands  are 
reclaimed at an early date. 

It  is not the  intntion of either the 
Central Govenment  or the State 
Gove ment to invest large s ms of 
money in the construction of the pr
jects only � ee that the ln d, are 
not reclaimd at  an early date  and 
the beneit of  irrlcation  givn  to  te 
ryots very soon. Therfore, the 
criticism that the  Andhra Goven
ment Is very indolent, or it hal! ben 
ver, Idle  and  it has done nothlnc 
towards improving the ln d ls,  to ay 
the least. not very corrct. 

Sbi G na Gowd: The pro-
ress report sars that  only 2,00 
acres of land have been reclaimed. 

brt Vawanata �: I have 
submited to  the Hose the reason 
for the lack of proress. It is up to 
Members like my  hon. friend, Shri 
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Gowd who  ome from  that rea to 
persuade the ryots o &ive over  their 
lands  for rclamation. It  6 not  for 
lack of initiative from the Goven
ment  of  AndbTa or. the Govement 
of India that  t.e lands  have not een 
rclaimed, but due to lack of initia
tive on  the part of the ryuts tbem
�?lvs. I am sure tbe Govenment 
will make avallable s me more bull
dozers and tractors to the Andhra 
Govenment to undertake tbls pro-
rrmme ln co-operation with tbe 
Govement or MY5ore and I am 
sure the tem s of reclamation wlll 
be i.ncreaed iu future. 

M .·e&ards bi> cntntion tat  the 
viUare lchayats have to  be  lvn 
certain civil nd cirminal jurlsdictloo, 
l have to tell  tbe House that  the 
Andhra Govent  had  under co
templation a comprehensive  scheme for 
lnt ducln1  certain refoms in the 
leld of local self-government. They 
had, I know, formu,ated a Bill whih 
would have come up fore te 
Assembly, h.ad not te Assembly be n 
diaolvd. This Bill conlemplatei 
rrntin& of certain owrs of civil 
nd criminal juridiction to the villa1e 
panchayats, district board3 and 
municipalltlet, but unfotunately  the 
Bill did not se tbe li1ht of day, be
c.ause of te disolution of the 
embl!y. 

lrl pu Gow: May I tell 
the hon.  Member that lo 1950  the Act 
had ben modiled entrustin& certain 
powers  t-,  village panchayats. Sec
tion  132 of the ViUage Panchayats 
Act reads: 

··notwitbstandnc  anY1hlns  on
tained in the Madras Villare 
Pancbayats Act, 1888, every pan. 
chayat ..... " 

Mr. C a1: How does it come 
in? That item  has been ruled out 
of order. 

St V n at& J:  In reply 
to my hn. friend I might say that 
te Bill that was under onlcmp
laUon ws to have suersedd t.o 
or l Villaee Panchayat At and It 

would have enlarged the owers of 
the anchayats and my hon. friend 
would have ben atisied had that 
Act come Into  force. lt contemplated 
improvements not nly In the pan
chayat aa.mininration but also in the 
municipalitis and district bards. 
The constitution of the district oards 
"·as to have undergone a  very e
volutionary chlnge.  They wanted to 
intrduce a certain t e of  Indirct 
elctin  to  the district boards which 
would have created a very healthy 
amosphere on all thee panchayats 
and municipalities. Had that bill 
come into efect, my  hon. trienda' 
criticism would have ffn ompete
ly obviatd. I am sure the d ent 
has taken over the a ministration of 
the Andbra Gove ment only tor a 
temporary erid nd that the utue 
aaembly that Is eoin& to be frmed 
will 10 into this ;qustion and e that 
ncssary chan1e1  are made in the 
administTatin of anc yats muni
cipalitis  and dittct boards. 

I do not know If I will be in· order 
t  I talk about the oints d by 
.my hon.  friends with regard to pro
hibition. Any  WY. in Passin. I 
would like  to make one  observation. 
My hon. friend who belongs 
to the Praja Scialist Party 
has not probably s n te latest mani
festo ot tbe Praja  cialist Paty in 
Andhra.  They have clearly stated 
that  they are far from srap.Q& 
orohlbition  in Andhra. One or the 
main nchors or thir propaganda in 
Aodhra would be that there would  be 
a stricter and more effctive control 
of Illicit dltillation and other mal
practies with reeard to the adminis
tration of the Prohibition Act. I am 
sure  my  hon. riend is not ;quite cur. 
rent in his  knowled1e with reprd to 
hls own party aTai$. 

Shri G W a GoNI: That is not 
it_; I meant that coruption is a 
&reater evil than this. 

hri Vlshwautha T: M, ho.. 
friend's cut motion. d s  dirdit • 
his intention_; his intition is to sraJ 



1'1 D B R 194 Suppl -t V Grom, 32o8 
fr 19'-S-Adhn 

(bri Visb ana�a ReddY) 

prohibition whreas the Party is mov
ing  in a ;quite cntra" direction. 

I am sorry my hon. friend,  ri 
sbairi Rao, is not hee. As re,rds 
his contentin that more should be 
done towards the impl mentation of 
Khosla Committee's reort with re
Card to the  K. C. canal, I might ay 
that the latest report of the technical 
committee on all there Krishna river 
chemes and other  schemes bad in
diatd that the K. C. cnal should be 
remodelled to carry 6,000 cuscs. I 
think the Government of  An ra bad 
b n advised by tbe Gove ment of 
India also  to  see that the K. C. canal 
was remodelled on  that  basis  to 
carry 6,000  cuecs instead of  3,000 
cu cs that bad been under contem
platin hitherto. 1 am sure that Gov. 

enment must be considering all 
tbe,e points raised  by tbe technical 
committee and I hoe very soon certain 
deciions will be takn after  the 
coirmation of the rcommendations 
of that committee. I hope tbat tbe 

K. C.  canal will be remodelled to a 
eacity  of 6.000 cusecs. In conclus
ion, I must submit that  be hon. Mem
bers of the Opposition who had 
ventued to  table certain cut motions 
have not al au provd their case by 
thei� arguments and have not con
vinced this House.  I am sure that 
the Huse will be pleased to pass 
all these Demands without  much ado. 

Sbri Ba«bramaiah: I would like to 
support the various Demands and 
while  doing so, I would only like to 
draw tbe attention  of  the  House  to 
one very important feature. I am  one 
of thoe who  feel that the late Andhra 
Govenment bad done many matters_; 
perhaps one  would wish  that they hd 
done better. Thee  were many matters 
which could erhaps have been dne 
n a different way. But a 
tem examinaion s hardly helful It 
would have been  more helpful if  our 
friends on  the opposition had sunest
ed somethm, imporant for the future 
and that  ls  where I must expr s my 
se  of appoi ent. hr1 

Gadilin(na Gowd, after  bavln( 
cratched all the demnds, could onl' 
6nd o �thiD8 about village  pan
ch'au not Impl nted somewhere. 
There ia  time  enoueh for te  village 
pachayats to  be given all owera 
which  they desrve. l su e tbe 
future gove ment in Andhra Is goioc 
to be a Congress ,oveniment ad I 
dare say that it w.uld lok into such 
suggestions. l would like to  asure 
the  House  that no Govenment, much 
less a C'?ngress Govenmoi, would • 
ever  dikpprove of any proosition to 
increase the power of the village 
pancbayats. There are one or two 
otber matters ?bich l feel imelled 
to refer t -matters· in respect of 
which some provision is made here. 
One relates to the High Court.  The 
posiion ot the High Court has rather 
been awkward. There has  een delay 
in the apointment of Judees. There 
has been accumulation of arrears_; in 
fact for  many months, very little 
work was being done in the Andhra 
Hlgb Court. I am  not here to ap
portion the blame. There may be some 
ditculties but I do hoe that what
ever be the diiculties and  whatever 
be the difern _; betw n the Gov. 
emment and the Chief Justice · or 
anybody-I do  not know, I am  not 
suggesting it either-te hon. Home 
Minister will  keep an eye on the 
Andhra  Hieb  Court and see that th·e 
work des not suffer tor wnt of 
Judges. I  do not  now whether even 
now the full panel of Judes had b n 
appointd_; if not  it is time they did 
It. 

The Andbra High Court has been 
functioning in rather dilcult clrcum. 
stnces. The buildlncs  in  whJcb they 
bad to function were  old district court 
buildings or collector's oice build
ins  and others improvi .  for the 
ccasion. I am glad provision as 
en  made  in this for lncreasinr the 
expenditure on the buildinp and i do 
hoe that suicint amont would e 
lvn.  This eems to  be  a vey 
modst um  and  this  ma7 not rbae 
e ;quite aulclnt but I dae ay t t 



17 DECEMB R 196 Sup �1 i s 210 

this is only a .tart. I do hoe that the 
Gov nment would  not  1rd,e  to raot 
eoou,b money to  make he buildln,s 
really lmpealnc and really dservinc 
the seat of the chert judicature in 
that State. 

I abo  ind one  weleooe emand re
latlne to implements, mac:hlnery etc. 
which would be  re;quired  for  lrr:atin 
projcts  In Andbra. 1n the matter of 
irrigation, I dare ay, as In every oter 
matter, Andhra  has  lne en neelect
ed and neelectd rievously. There 
has ben a cryi� ned  nd 
very great  pu bllc pre u� to-
wards the implementlon of the 
Nandikonda Project nd the on-
struction of the Tuneabbadra Hl1h 
Level  Canal. There is  no olitics be
hind thee ;questions. The ;quicker the 
Govenment undertaks th�e  po. 
ject., the greater will be the pc-
sperity of the people. I am viewing 
this small sum pu•, down here in that 
Uebt. Jt and when these p.rojects 
are undertaken 'eater amounts 
would be re;quired. I ,m not nces

sarily coMectlng the  two but I om
mend tbe determination of the Gov. 
ernment to see  that the Andhra State 
is well provided with  the machinery 
nd other things re;quired for  t'e i: ri
eAtion proje.:ts. 

I am also in  suport of the emand 
for the Venkatswara University. I 
would like to make one suggestion tn 
recard  to this. Merely lncreaJI� the 
number of universities wlll not very 
much erve the cause of education. 
What is re;quired is spedaJisatioo in 
subjects In respect of whlch  the 
Andhra University had not found 
suicient  means to  go ahead. 

lri D. C. Sb aa (Hosblu r1'}: 
What are those subjects? 

Sbri Rarbu b: I would  re;quest 
the Chair to call uon Prof. Sharma, 
who is a creat educationist, to help 
us with  bis guidance. He has ben a 
great onnoisseur of subjects and  we 
will be crateful to him if he could 
tell us what particular subjct.s the 
Venk1teswaa University can seci
alie  ln. It is a matter for exerts, It 
II a :natter for secialists. I would 

like the Gove mt to ro into te 
Que._;t10n and e that thre ii no 
overlap i betwen the Vnka ra 
University  and the Andba Univ ity. 
l am sure  with all � di lti$ wia 
wbich  the Gov nor of the tate ia 
faced. this House  would end a 
cher to ca y  on  W bard Dd dJl. 
cult task in the days of the thratn. 
in& elections. l would cenerally lp. 
ort the Demnds. 

lrl 'la Cari (Penukonda1'}: It 
is rally not a matter for C 'atul
atlon t satisfaction that te afaln 
t the Andbra tate should e te 
subject of discusion In thi. Palia
ment. But unfortunatelY the situ
ation  has arisen. 

Mr. Clai mD: Is  the hOn. Mem
ber moving  his  tUt  mtion No. 6? 

bri a6anelari: I wish to refer 
to cut motions Nos. 6 and 7 in res ct 

-of Demand No. Vlll. I uy  it � net 
a matter of satisfaction for s ald 
even onlookers· that the afairs of 
Andhra have be hee. 
Neverthelss it hs  to  be doe now 
The preent  matter ttlates only to 
emand  No. vrn. The t o cut 
motions, Nos. 6 nd 7, relate to  te 
bieh level channel of the sabhadn 
projct. Hon. Members here probab-
ly k.now tat crores of ruees ha-
been invested on this poject, and 
the project is very n  e ettine com
pletd. even ahead of the schedule. 
But the most disapointing thine 
about it is that when there are millins 
of cubic fet of water impoundd, 
there are not acres of land that � 
utl!Usine this  water. This must  e 
the con n of the planners when tbey 
hae investd so much of public 
funds. Wen the country und about 
is thirsting for  water they have tcen 
no steps in advance to see that any 
extent of land is really  made  ready 
to ue the water. And  the  cOMe
;quence Is that the impounded ater 
durine  the lood sea n has to be  utl
Used to raise a scond crop in othr 
districts where water Is ovel!owing. 
Before the  Andbra  Gove ment went 
out ,r power te,  were Just �nkln• 
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of what  they should do. And  the 
item of olicy I -w.ih  to diapprove 
or is this. 

Madam, may I, with your · er. 
mission, discuss all the. emands? 

Mr. Clal a••: 
mands. 

Yes, all the -

Slri a cbri: 1 would. with 
your  e mission. pre,s all IV cut 
motions. 

r.  Cl n· What are the num
bers? 

Sui acanc i: I have already 
referred to cut motions Nos. 8 and 7. 
There are my cut motions  Nos. II, 
12,  14, 16 and 17. 1 shall refer to 
them. 

Slrl Datar: Only a few  have en 
moved. Most of them are out of 
order. Yours Is  only No. 6. And 
there is No. 7 which is held to e 
in order. o  the d cussion bas to be 
on cut motions No_;. 6 and 7. 

hri Rarhavehari: Are the others 
held to be out of orderl! 

Mr. h n: No. 6  is  In order. 
No. 7 ls In order. The hon. Memer 
is now referrine to the others which 
are also In order. 

Sri asbavchari: I crave your 
indulgence to move all my cut motions. 

Branch channel from Tunoabhadru 
High evel Chaiel to eve AMnta. 

pur and Dhomarkram Tahi.ks. 

Shrt a carl: t bee to move: 

"That the demand for a supple
mentary grant of a sum  not ex
ceedlne Rs. 6,10,00 in respect of 
'Irigation' be, reduced by 
Rs. JOO." 

D o OI of policl re: duplicatin 
•. t . • oii courses of study. 

S1n1 Ba.avc i: I beg to  move: 

"That  the demand for a supple
mntary grant of a sum not ex
ne Rs. 7.0,100 in ct 

of 'Education' be reduced to 
Be. l." 

Dsapproval of policy e: duplication 
couru, of 1tud1  i• OGv nmmt Arl 

College, A.14tapur. 

Slri achancbari: l be1 to mova_; 

" hat the demnd  for a supple
mentary trant of a sum not el· 
ceedlng  Rs. 7.50,tO· in  re.s t 
of 'Education' be rduced to 

Re. I." 

Disappr011al! of policy re: 
,-or' irrigational ,1oure1 in 

seemo. 

'Vil!l4ge
Ra1ala·· 

Shri Racban,harl: 1 bee to move: 

"That the demand for a supple. 
mentay  crant  of a sum  not ex
.01 Rs, 64,50,100 In raeet 
of  'Capital  Oulay  on Irrication' e 
rduced  to Re. I." 

Derirabill!t1 ·of convertillQ electnc 
power of 2$ lcle& into 50 JJcle, fr 

)rtodflg it  into nm11 ori,. 

Shri 'bavaclarl: I beg to move: 

"That the demand for a supple
mentary grant of a sum not ex
ceeding Rs. 5,24.300 In rs ct of 
'Capit.I Outlay on Electticity 
Schemes' be reducd by Rs. 100." 

Priorit1 > agncuUural ieedl, a
t1cularl1 pumping for  iTiOtiOn, 

Sbri achanclarl: I ee to  move: 

"That the demand for a supple
mentary  grant  of a sum not ex
"eedine  Rs.  5,24.30  In  resect of 
'Capital Outlay on lectricity 
chems' be reduced by Rs. 100." 

Mr. C man: All these cut motions 
are now before the  House. 

Shri avaaart: The Item  of 
Olicy that I wish to disapr,ove f, 
as I said. is this.  They have started 
on the ln_;estlgaUon of tbe blab level 
channel. It is the llle's dream and 
desire of all  those pople that le 
day this exces water, this abundan.-e 
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1 water ow available as  in a amudri 
or cean wil be available for the 
parching lands roundabout to .lourish 
and  smile wlth crops. With  plenty 
o( pereverence n the · part of  the 
Govenment and the ailtation made 
continuously by the eople, lbe inves. 
tication has been undertaken. I only 
want · to str s tbat not  only  sbauld 
the investigation be aken up 100) and 
completed early but in the course of 
the investication certain facs hU'e 
to  be kept in  mind. The Dharma
varam and Anantapur taluks are 
higher in level. This hlcb level cban, 
nel can irrigate that porion also. 
Thre has been an  agitation that from 
a particular spot Pennaobalam in 
Yeravakonda taluk a dlvrolon chan
nel can be 'tken across nd over the 
rivr PeMer which will ill all the blc 
tanks In those two taluks in the lod 
season, which will lricate thousands 
of acres in those two talulu, a thing 
which will really make  my disuict, 
namely Anantapur  district,  which Is 
now a deicit  district. a surplus dis
rict. In tact tbe people  of tbat area 

_have no other chance of any lrriga. 
lion project ever helping  them. The 
Tungabhadra project was originally 
meant  for the other d.lstrlcts and only 
a ortion of Anantapur  district, 
namely Goty and Tadepatrl taluks. 
But pe)le have  told  me Dd n1i
ners have felt that hy3ically It  is 
possible to lead the waters from  the 
hich level channel o those parts 
also.  It that is possible, nothing  can 
be more advantageous and useful to 
this part  of the country.  All  the 
tanks can be tlled, there is plenty ot 
1:,bour, and  the food problem can be 
more  than solved in that area, 

Therefore. I wish to stress uon the 
pre3ent Government in Andhra-lt 
may not long continue in  charge-
but still they will tra.smlt  the desire 
of the  <)ple that they must .not only 
;quickly execute this hleb level cban. 
nel but also think seriously of inves. 
tigatlng completely the posibility of 
a diversion channel from that partJ. 
cular spot-I  think It is near Pennao
balam-from that place across  the 

river and ten  taken to  te  othec 

side. 

That Is  the irst art of lt. In r ard 
to the other roup of cut motions that 
. have given, l will rst touch  uon 
the ;qustion t education. The� 
have  no doubt statd nother Uni-
versity, n mely the Venkateswara 
University. We thank tem  for it. 
It Is meant  to  aid he ducational 
needs  of Rayala ma. My oly sub
mision is that there is already a full
tedgd College, with many branches 
of leaning, at Anantapur. It bas 
ractically been an ducatioal cen· 
tre. and so It was a reat disappoint
ment to the people of Anantapur as 
well s tho3e of Rayaia ema who 
wre rce1vm1 educational facilities 
at Anantapur.  Now tbat a new Uni
Tersity Js to e started, the Goven
ment naturally, becaue tey xpect. 
ed a· large measure of tnanial sup. 
port from the Devasthanam Com
mittee, wanted to atisfy the Devas. 
thanam's dsire3. They may bave 
the seat of the VenkatSwra Utl
veSity In Tirupati.  The real point 
that I wish to urge  is  that some of 
tbe  advanced courses of study  might 
as well be lcatd i.n Anantapur 
rather than waste mney in duplicar. 
116 the sane kind of things at  Tiru, 
pati.  Wben there is a full-ledced 
olle1e. It is our desjre that thee 
advanced  courses of studies should � 
continued lhere only. 

He. M mben: It I_; alread- 2-30. 

Sbrt cbnacbari: I submit that 
concentration of  some of these ad
vanced studies in the  exlstln1 place. 
Arts  College. Anantapur, may 
seriously be considerd. 

Next. I come to elctricity.  Shall I 
go on? 

[MR. D£P Y•PEACER in the Ch w) 

Mr. epaty-Sealer: The hon. 
Member may continue on tb, next 
day. 




